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SHRI BHUBANESWAR KALITA: It is a very serious issue.

MR. CHAIRMAN: Everything here is a serious issue. We are also serious people
but not doing any work. Please. Shri Manish Gupta. ...(Interruptions)... Nothing is going
on record. Manish Guptaji.

SHRI D. RAJA (Tamil Nadu): Sir, | associate myself with the issue raised by the
hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, | also associate myself with the issue raised by
the hon. Member.
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SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the
issue raised by the hon. Member.

SHRI RAJ BABBAR (Uttarakhand): Sir, | also associate myself with the issue
raised by the hon. Member.

SOME HON. MEMBERS: Sir, we also associate ourselves with the issue raised by
the hon. Member.

Amalgamation of public sector banks

SHRI MANISH GUPTA (West Bengal): Mr. Chairman, Sir, the Government of India
announced on 17th September a plan for merger of three public sector banks. The main
issue here is that this matter should have been brought to Parliament since Parliament is
in Session. It is a very serious issue because it involves jobs/employment of about 90,000
personnel. There will be closing down of 1800 or 1900 bank branches. This would result
in stoppage of credit flow to the farmers, an issue which is very dear to us including credit
to women, SHGs, small scale industries, etc. The problem is that this particular issue
needs more attention because these three banks have NPAs. How will a merger reduce the
NPAs? It will only increase the NPAs.

Another issue is that these banks operate on different IT platforms. Merging of these
platforms is also going to be a problem. So, the main issue here is, Sir, that we need to
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look at this case more seriously and not to rush into anything. You have noticed in many
other cases that there is a tendency of the Central Government to suddenly decide upon
a certain issue and to issue a notice or pass a Cabinet resolution. So, | would urge the
Government through you that this entire matter should be looked at anew and should not
be forced at this stage.

MR. CHAIRMAN: The names of all those Members who have raised their hands
may be included. ...(Interruptions)...

PROF. MANOJ KUMAR JHA (Bihar): Sir, | associate myself with the issue raised
by the hon. Member.

SHRI B.K. HARIPRASAD (Karnataka): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI SUBHASISH CHAKRABORTY (West Bengal): Sir, | also associate myself
with the issue raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with
the issue raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with the
issue raised by the hon. Member.
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SOME HON. MEMBERS: Sir, we also associate ourselves with the issue raised by
the hon. Member.

Demand to scrap New Pension Scheme and to reinstate statutory pension
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